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Order 8f the Tribunal T

ML, eSarma, learﬁéd counse
ing on behalf of ‘Mr,
iearned Sr.
ﬁailway.

1l appeare
BoKﬁShama .
Standing Counsel for the

Issye notice to’ show cauyse as

to why the application"Shall not be -
%dmitted. .

Also, issye hRotice to show
jcause a8 to why the impugned order
‘No,o 016/02 (Stenographer) vide No,
jE/283/30 PL.XXV(Q) dategq 845.2002
‘issued by APo/Admn, for Genera)
;Manager‘(P) shilg not be suspended.
.,Returnabje by two weeks, |
‘ Till the returnapje date the
‘operation of the imp
‘remain suspended,

ugned order shall

List on 7.6,2002 for admission,

Vice~Chairman
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7.6.2002 Heard Mr.S.Huda, learned counsepm
: - %?%&EQ,f - f _' for the applicant and Mr{s,?arma,
' ' _ - © -~ . learned counsel appearingiﬁgr the
respondents. -

After hearing the leanned counseﬁ
for the parties, -the applicatlon is
L admitted. Call for the records
cedie_otid ‘9{5{0% I | List the case for in‘xhnx further
Corm i fed L5 order.on 12.7.2002.

}-' T Meanwhile .interim order dated

i”*jﬂ/é/WZf ' 22.5. 2002 shall contlnue.jfj
,-'fi*‘ (S . + .' o ’
. ¢ F [+ » R ' L MEmber
. bb - |
. : ‘ '.:. »
. }
12.7.2002. Mr .Sengupta, learned counsel

appearing on behalf of the respondents
prays for time for filing of wrltten
”statenent. prayer accepted. i

Tlla »

A : : Later Mr.B.Huéa. learned counsel=
a ' appearea and stated .that he could not
. . appear ‘in the case in time as the Cause
. .v;‘A 3 - List shows differﬁént counsel for the
sl L applicant. Mr.Huda gpated that he has
- \f" filed the Vakalatnama and requested that
his namé alongwith the name of Kr.a.Hai
should be shown as Advécates ﬁpr‘the
. . applicant. Prayee accepted.

e 1 List the case for order on 16.8.
' 2002+ Interim order dated 22.5.2002 shall

: S : | _ ‘ continue. ¥<U\C_§

bb

16,8402 iPrayer has been made on behalf5

o of Mr.S.Sengupta learned counsel  for: 'the

N‘0° Wraite . 2retreniund \3 Railway, -praying for two weeks time 2: A &
\/w;:‘, ’lc»e»um /\;\‘\Z}p. R for filing of written scatement.

Mr.SeHuda learned counsel for the

| ’%’ ‘ . applicant has no objection. List

gggbégxil,f-t on 3048002 for oxrders.
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20.12.2002
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‘?“@ The Respondents are yet to file
urltten statement though tlme txms k
granted,’ Llst again on. 27 9. 2002 For
arder, In the' meantime, int erim order
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% dated .22 5 2002 shall contlnuetaanuu
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Vice~Chairman

Prayer has been made on heia).f

‘tof Hr.s.syengupta learned Railway

counsel for adjourment he case, No
Iwritten has becn filod:1kour weeks time
EY allowed to the respondent s to f£ile
written starement, List on 15,11.02 for
orders. In the meantime,the interim ofden

gdﬂted 2265002 Shall continues
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! None appears for the partiese.
List on 20.12.02 for orders.
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Written statement has been filed.

List for hearlng on 31.1.2003.
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o. A No.156/2002
: Date i C | Ord"é’r"o'f' the ;r'ibEn'a"i" —
| ; l ‘ s hind -'l-- oy e
517%1.2.2003 § Put up the matter again on
‘ ; 21.3.2003 for -  hearing. "' The
. j respondents. may file reply to the
R § rejoinder -in the meantime.  The
A g interim order dated 22.5. 2002 ‘shall
'S : %; continue. "
r‘;?. i : | B ‘t
m;ofn-;ww/m/ 1 nkm } . AR g
wmd : ) .
z V u21.‘3.‘2003 Heard learned counsel for the
\ o _ ,
. ; 5 parties. Heazfing concluded. Judgment
. TRLAN : * ;dglivered in open court, kept in
oot o ~-{ gseparate sheets. The application is
"):2’%_,________: L W : ;disposed of in terms of the orders. No
. 7 (Q*/l: ’-/_,?.//E,f ! ‘Iorder as to costs.
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| CENTRAL ALDMINISTRATIVE TRIBUNAL i
: GUWAHAT I BENCH
f | . :
| » 156 ' ' i
| 0.A(/ / ReA. No. o o o « « Of 2002.
[
i FL : 21-3-2003.
DZ\TE OF DECISION o o & o f,c L 0.‘¢ o_:; © 0.0 i'
sri G.C. Bordoloi ) - ) A ’
o o0 . o A ° e ° ° ° ° . . . © ° L] ® ° ° ° - ° CAPPLICANT(S)O )
| sri S. Huda o ' | .
o ° ° o ; ° ° o o ° o o ° ° o :'o o o, o ° LNV ° ADV(EATE FOR THE ‘ -
i : APPLICANT(S) . Lo
; ~ ko
; - VERSUS - ’ -
Union of India & Ors. EARE ‘ C 4
° ° ° e ° e e . ° o ° ° ° ° ° ° o .o e ° ° . . ) ° ° RESPOI\IDEI\]T ( S ) . K ‘ ',‘
Sri S.Sengupta,Rly.standing coqugli | . ,;
e e e o e s s e e s e e e e e« & o .. . ADVOCATE FOR THY .
RESPONDENT (S) « =
| MAN
THE AON BLE MR JUSTICE D .N.CHOWDHURY, VICE CHAIR
| F
THE HON! BLE v
’ . v =
. . ot .8 )
1. Whetner Reporters of local papers may be allowed to see .
the*judgment ? T ~‘4¢/7’W‘
2 T? Ae referred to the Reporter or not ?
3. Whe%aer their Lordships wish to see the fair copy of the
j&dgment ?
. : .
4. Whether the judgment is to be circulated to the other h/y
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 156 of 2002.

Date of Order : This the 21lst Day of March, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

Sri G.C.Bordoloi, o
Central Gotanagar, Mallgaon,j._
Guwahati-11. . ...Applicant

By Advocate Sri S.Huda.
- Versus -

1. The Union of India,
represented by the Gecretary,
Ministry of Railways,
Government of India, Rail Bhawan,
New Delhi. .

2. The General Manager(P),
N.F.Railway, Maligaon, :
Guwahati-11. L .. .Respondents

'By'Sri S.Sengupta, Railway standIhg counsel.

ORDER (ORAL)

CHOWDHURY J.(V.C)

The issue relates to transfer and posting. The

applicant at the relevant time was holding the post of
PS-II under the CCO, N.F.Railway, Maligaon. By office
order No.016/02 dated 8.5.2002 he was transferredx{and
posted under ADRM, Lumding with immediate effect. ThéﬁI
legitimacy of which is wunder challenge before this

Tribunal.

2. Mr S.Huda, learned counsel appearing for the

applicant has raised num&ous grounds including the
guestion of 'propriety in issuing an isolated transfer
order in the mid academic session.

3. - The respondents submitted its written statement ~
denying and disputing the claim of the applicant.

According to the respodnents the transfer order was passed

contd..?2



in the public interest and the applicant as a 1loyal
railway servant is to accept this order.
4. I have heard Mr S.Huda, learned counsel for the
applicant and Mr S.Sengupta, learned Railway standing
counﬁ%ﬁw%?gtg%ﬁmgegg&%%ﬁ%&%m%&e%ength' ﬂrms@ngupta;the f
learned ./ -~ that the transfer is an incident of service
and there cannot be. any bar in transferring one
employee from one post to another. The contention has no
doubt substance but at the samé time in the area of
exercise of discretion by the competent authority, it mugt
be informed with reasons. Any action which is devoid of
reasonableness amounts to érbitfary exercise of power. T
do not intend to to delve inﬁp the issue further in view
of the fact that the matter ié.to go back to the authority
for reconsiaeration. The applicant had already submitted
representétion before the authority requesting for
reconsideration of’his transfer order on 9.5.2002. Tn the
said application the applicaﬁt has indicated aboutr his
personal and other problems in view of the transfer order.
The authority that passes the order of transfer and
posting has also the power to reconsider the same, keeping
in view the administrative exigency as well as ,thér
personal problem of the applicant. Mr S.Sengupta, learned
Railway standing counsel submitted that his request for
reconsideration of his transfer order was dealt with and
the department had rejected his prayer by communication
dated 21.5.2002. The order dated 21.5.2002 rejecting the
appeal of the applicant is a cryptic order and the same
n ‘yas passed without assigning any reason. Tt Has only
A\k/f\///\»indicated that his prayer for retention at Maligaon was
not considered by the competent authority though the
applicant has indicated his own grievance in his appeal

dated 9.5.2002 and which also indicated the likely affect

contd. .2



s

‘;:’/

pPg

jof his tfansfer. These are the area which are to be
{ addressed by the aufhority. In the circumstances the order
;dated 21.5.2002 cannot be legally sustainable. Taking into
f account all the facts and circumstanéeé and also to meet

: the ends of justice, the abplicant is directed to prefer a

fresh representation before the authority narrating his
grievances within two weeks from today and if such
representation is made within the aforesaid period, the
authority shall fairly reconsider the same and pass a

reasoned order thereon within three months from the date

of receipt of the same. Till completion of the aforesaid

exercise the interim order dated 22.5.2002 shall remain

operative.

The application is accordingly disposed of. There

shall, however, be no order as to costs.

( D.N.CHOWDHURY )
. VICE CHATRMAN

o
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH,GUWAHATI. -
ORIGINAL APPLICATION no. /£;C> /2002
Shri GQCQ BordOlOi eee PLICANTc !
- Versus = )
o r
The Unlion of India & Orseee RBSPONDENTS. .
. . . ~! '
I N D E X , B
Sl., No. Particulars '. Page No.
le Original application 1l to?
2 verification ' 8
v annexure= 1 (?
4 Annexuree=2
5 Annexure =3 Ub

Filed by =

AR ok e 5522
Abdul Hal, Advocate..
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
_ GUWAHATI BENCH,GUWAHATIL. : _' f
IN THE MATTER OF : .
F
SHRI G.C.BORDOLOL,
Son of Late Kjit Bordoloi,resident ' §
|
_ of Central Gotanagar, Maligaon,
Guwahaﬁ'l l . .‘ e

-VERSUS-

1.The Union of India,

represented by the Secretary,

Ministry of Railways, Government N

of India, Railway Bhawan, New - |
: Deﬂﬁ. L o |

2. The General Manager (P), A

N.F.Railway, Maligaon, :

Guwahati-i L.

RESPONDENTS.

DETAILS OF THE CASE:

()PARTICULARS OF THE ORDER ETC.AGAINST

WHICH THE APPLICATION IS MADE :
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. The application is directed against the transfer order dated

8.5.2002 issued by the A.P.O./Administration for General Manager (P) ,

N.FRailway -, Maﬁgaon,transferﬁng the a[;plicant from
Maligaon,Guwahati to Lamding without any thyme and reason.

(2)JURISDICTION :

The Applicant declared that the Hon’ble Tribunal is the
appropriate forum for judicious adjudication of the grievances of the

applicant.

- .

(3) LIMITATION : - -
The applicant declared that this applicaiion is filed within

14

the time limit prescribed for filing such application.

!

(4) FACTS OF THE CASE :

(That the applicant begs to state that he is attached with

the G.\C.O'/Maligaoﬁ.

(IDThat the applicant begs to state that he joined as a
Junior Stenographer initially at Lamding and thereafter he has been
promoted to differént grades in the service and ultimately he was
promotedA to the post of C.A. to Divisional Operating Superintendent at
Liamding Thereafter he was transferred to Maligaon with promotion as

C.A. with effect from 29.11.1988. The consideration of transferring an

S ——

7

“
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employee is based on th@ seniority; A senicr person
generally is not transferred unless there is an excep-
ticnal circumstances. In this connecticn, the applicant
begs to state that he 1s quite senior in the service and
1s on the verge of retirement. Again on employee is
transfefred whenéver a promotion is given, In the case

of the applicant, there is no promoticn.

(I1D) That the applicant begs to state that he
filed a'writ Petition before the Hon'ble Gauhéti High
Court alqng with others asséiling some acticn in the publbk
interest, which was numbered as WP(C)No.5648/2000. The
authority cpncefned took 1t othecrwise and as a retalia-
tion the impugned order of transfer crder got issued
without any rhyme and rcascn as éome interested agencies
have been working behind the back of the applicant for
wrongful gain, |

(IV) That the applicant begs to state that his
eldest soﬁvis presently studying in Class X and the other
children cf the applicant are minér school geing children.
The children of the applicant are in the midst of the

academic sessicn and the eldest son of the applicant is
approachihg the threshcld of the High School Leaving
Certificate Examinaticn ond in such situaticn if the
impugnéd.transfer order is given effect to, the academic
causa of.the applicant's éhildren would be jeopardizegl
much, He is from the Schedulc %C,Comrmmity and he was
at Lumding more than 124 years. He is not tc be transfe-

rred leaving the juniors.

Contd,
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If at.this stage the applicant is at all required to move there will be

dislocation ink ‘the existing set up and there will be a great hardship and
inconvenience on the part of the'school going children of the applicant.
That the applicant begs to state that his wife is also

.

presently suffering from various diseases and she is utidergoing treatment

under some specialist at Guwahati and if the applicant is at all required to

3

A move, there will be dislocation in the treatment of his wife.
| Applicant~ craves your inrd_ships indulgence to produce
medical certificate in connection with; the ailment of his wife at the time
of hearing of this application if so advised. " -
W) That the applicant begs to state that under the facts and’
citcumstances as stated above, sthe applicant is not in a position to move
" to Lamding due to the illness of his wifé, and as such, the applicant filed
an appeal/repreéentaﬁon *before the General Maflager (P) NF Railways
Maligaon on 9.5.2002 praying for reconsideration of his case and for stay
of the trgnsfer order. But the same is lying pending before the aﬁthority

concerned without any action .

A photocopy of the transfer order dated 8.5.2002 and a
cbpy of the appeal/representation dated 9.5.2002 are
annexed herewith and marked as Annexures-1 and 2 to

this application. .

. .
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(VI)' | That the apphcant begs to pray that the Respondents may - %
be directed not to give effect to the impugned transfer order on the | ;
grounds of academic dislocation and illness of the wife of the applicant.

-«

(5)RELIEF SOUGHT FOR ON K;THE GROUNDS : -

a) That the Railways, Administration/authority concerned ™~ | s
has passed the nnpugned transfer order because of being a party to the :
‘Wit Petition (Civil) No.5648/2000, which is lying, pending before the  ©
Hon'ble Gauhati for ﬁnal dlsposal, which is bad in 1aw and as such, the
impugned transfer order is liable to be set aside and quashed for the ends
of justice. |
(b)For that if the impugned order of transfer is allowed to
stand then there will be an urcparable loss and injury to the mino0r school 3
\ going chﬂdren of the apphcant as they are in the midst of acadermc |
session and their examination is approaclnng and his w1fe will suffer for
" want of medical attention for no fault of their own.

7 (c) For that the respondents authorities should have
n51dered the appeal/representauon dated 9.5. 2002 . But the aforesaid
appeal/representaﬁon has not been disposed of and is lying pendmg -
without any action, which is in viofation of the principle of natural justice |

and the procedure estabhshed by law and in violation of the prbvisions of =

Articles 14 and 21 of the Constitution of Indla and as such, the impugned h

-




)

transfer order dated 8.5.2002 is liable to be set aside and quashed for the

’

ends of justice.

(6) GROUND OF EXHAUSTION OF REMEDY, IF ANY :
The applicant has alreédy ;ﬁ_le\d appeal/representation dated

9.5.2002 before the authority concerned claiming alteration/modification

and/or stay of the impugned ‘transfer order dated 8.5.2002 and thus the

applicant has exhausted all the remedies by filing appeal/representation

before the Respondents concerned. _ ! -

(7) MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY

OTHER COURTS : ' -

-

The applicént declares that he has not filed any suit nor any

writ petition before any Court nor any such suit nor writ petition is

-~

pending anywhere.

(8) INTERI9M ORDER PRAYED FOR: .
Pending final disposal of the Original Application, this
Hon’ble Tribunal may be pleased to stay the operation of the impugned

transfer order dated 8.5.2002 (ANNEXURE-1)

-

(9) RELIEF SOUGHT FOR : L

N ‘ .
RIS

.
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It is, therefore, prayed that your Lordship may be pleased

to admit this application, call. for the records of the case; issue notice to

A}

the Respondents to show cause as to why a.direction should not be issued

to them directing them to dispose of the appeal/representation dated

9.5.2002 (Annexure-l) and further prayed that the applicant may be

, allowed to. work at Maligaon in his original post and place thereby paving o

the way to complete the academic session and examinations of the school N

going children of the applicant and to take proper medical attention of m'e h

wife of the applicant for the ends of justice.

A

(10) PARTICULARS OF THE LP.O.

1P.0.No.- A€ 1 33550

- Date - ‘éflg‘»zo'vz.

Payable at - :

-

(11) LIST OF DOCUMENTS :  *

 As stated in the Index.

. : PPN ] *
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» I, Shn G. C Bord0101, son of Late Ajit Bordolm, res1dent of
Rallways Quarter No. 54/A, Central Gotanagar Mahgaon, Gulwahatl-ll
aged about 49 years by professmn as stated herem above do hereby ‘

) . \ .
venfy that the statements made in this apphcatlom are true to my personal
knowledge and behef o0

w .v Is1gnth1svenﬁcat10nonth1sthe 16 thdayofMay 2002
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Sir,

S

Sub: -Request for reconsideration of ny traﬁsfér
Order from Maligaon to Lunding(as PS Gr.II
_attached to ADRIi/Lumding) .

Ref:-GM(P?/N;F;Railway:ﬁaligaon's Office Order
No,i2/283/30 P+.XXV(Q) .dated-08,05,2072,

[N NN
rot

With due respect, I would like to state the follow= -
ing few facts in brief against the above office order for
kind information and favourable orders please :- .
2,0 That Sir, after my transfer (on promotion) from Lwuding

to Maligaon as PA in scale Rs.2000-3200/-( now revised
t0 RS,6500~10500/-), I have been working as PA (now '
redesignated as Bk P8 Gr.1I) with full satisfaction to
the 0fficers with whom I was posted/attached. .

2.1 But, suddenly and surprisingly, without any discussion
with my present controlling officer (i.e. CCO) the
above 0/order has been issued which is really a bolt
from the blue, ‘inspite of having many juniors to me in
the sSC ale RS. 6500"‘10 ,500/" and albt Ko ga e e ,:'v\&t)"\;a l"s" "\J\J\'T”‘f‘
Chmd VAL Thes Sia b al Maligaon Zonal H6s

- 3.0 It is, of course, not very pertinent to mention here

that I do belong to reserved community (i.ece ST)jbut -
it is fact that the above order seems to be issued

only tok harass o reserved community employee as.I have
got 2/3 school=going childeen in my present place of
working (i.e. at Maligaon area) and it is almost the
niddle session of the stademic year which will hamper

the children morally. \////”"

3,1 Had the sbove order been issued on promotion, then The
matter would have been separate.

In'view of the above facts, I would like to request
you to kindly reconsider my case and arrange my posting .
against some other post in Maligaon HYsS 1if not possible to .
retain with CCO. '
Yours faithfully,
%2§Gﬂv =
3(”&E> AN | (G.G. BORDOLOIL)

PS Gr.IT attached
t0 C.C.0.

\
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Ouhe 0. 1% of 2002 Ea
sri G. C. Berdolol wess Applicent
Vs . | N |

1+« The Union of India.

2. The Generzl Meneger (B),
N:F"v‘ Rellwey, Meligeoi. ,.,. BRespondents. =~
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IN THE MATTER OF s

Written Stotement for ead on behelf of the

respondents .

The respondents most respectfully beg to s:weth' as

under @

14 The-zt‘, the respondents heve gone through the copy of
the applicetion submitted by the spplicent aad have wnderstood

the contents of the sonme.

2 Thet, the applicant has got no velid couse of zetion
for filing the present applicetion.

e Thet, the cpplication suffers rom defect of suppre-
acion of fect/ truth and defects of nis-regpresentation end | J

heneco the opplicetion is liable to be dispissed in lipine.

Comtdeseeee? i
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The epplicent has deliberztely abstained from diselo-

= 2 3=

ging the fect thet he expressed his wwillingaess to carry out
the Meligton Reilwey Heod

the urgent work enbrusted to him in th
Guarter office by the Head of the Deportnent (L.e. Chief
Cormercial Mueger) of the Commercial Depertment of the HaF e

Rﬂilway7 in Which Dep@rtmnt “the applieént SQIrves. , ‘

by &) Thot, the applicant hes got no right for filing the
present applicotions It is an accepied priaciple thet in the
3 en incidence of service and there
starf/employees from one place to

public service transfe
i aliiaahd

—

is no bar in transferring
gl

another place (station) where the employees service can be

wlly used end where he ceén be properly fitted withoud

frul €l
loss of seniority or prospects ctc. =nd which does not involve

| eivil emsequences« The Governent has in the clrocumsionces
ned to make the best possible choice it cen, keeping in view

the lerger interest of the Administretione

') The present epplication relates to trensfer of the
office

applicanti fron Meligeon Reilway Head guerter te Linding
in his existing cepacity/post and 2150 in sane scele of pay

end on adninistretive convemience/interest, with &pproval of

the competent authority.

i

) he present applicttion is not mainteineble in its

present form.

,. That, except those statenents/averments of the eppli-
cont in this epplication, which 2re bome on records or are

specifically aduitted bhereunder, all other avernents/allegations
of the epplicant ere denied herevith end the applicant ls put.

to strictest proof of those S'mﬁmemts which ere not adnitteds

Contdeesse es3
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6. That, the respondents have been 2dvised to confine
y

thelr replies enly on those points/2llegations in the appli~
cetion which heve got direct beering for & proper decision in

the case. The other 2llegations are &lso denied herewithe.

7« Thot, the trensfer is en incidence of service. As o

- govermment servont, the applie:-mt' is liaple to transferred

to eny place off the Railweys where his service sre sought to

- be utilised by the Reilway adninistretion in view of work

interest and he should have noved and carried out the office
order without cretting hurdles/office discipline. Ho had emple
scope to ventilete his grievances, if there be any genuine one,
to the proper euthordties for due comsidercation and redressal

of such grievincess Bui the applicant instead of carrying out

‘the order has filed the present Original Application.

The present application (ﬁ-A ) is tlms premature and

iz lable to be dismisseds

8y That, with regard to everments/zllegations as made ot

peregraphs 4.0, 41 end %.II1 of the applicetion, it is sub-

 mitted that nothing ere asccepied as correct except those which

&re bome on records or ere specificelly adnitted hereunder.
It is correct that ;- '

i) At tix tim of is ~u:i.ng the tremefer order 11@ wes
- atteched to Chief cgrx»;eaﬂei&l Officer, N4« Boilway,
Maligeon's office in Chief Commerciel Manmger,
HoJF. B&.,lway, Maligaon offices

1i) Hé worke-i a8 Jmior Stenographer at Ilunding and
" pubseguently trensferred to Moligaon on promotion

as C.A oe!

letd.. .e c."]‘

by,



| | 3
1i1) His date of birth is on 1.1.53 a8 per his
N declargtima end accordingly he is due to retire
nomally weeefs 3151242012 on superannuation
and

iv) He belongs to S.T. Community; ead

v) Be vorked in Lunding for more than 12k yeors.

His present attenpt to frustrate/evoid tie treasfer

order on different pless llke :

i‘,) He heing & member of Scheduled Ceste cmmxmity,

7%-;» "s.,,‘;_ -

11) Ae-his-¢hildren ere school geing he ctanot be
" ﬁr&zsf@rmd in the niddle of the session.

111) His elleged involvemont in some Public Interest

" Litigotion before High Court, Guwaimti (W.P.(C)

Hio £648/2000) is the cause of his transfor etc.
gtCe ,

are complately not acceptaple,

T+ is submitted thet there is no nexus betveen any
Court case and the present transfer. The epplicant hes been
posted in & place aad post which is suiteble to the eptitude
and obility of the employee where his service caa be profit-
ably utilised. Further, even in his eppecl dated 9+5.2002
submitted before the Adninistration: mgeinst the treasfer e:rd::r,

he never cited the présent cause l.c. the 8o nenbiloned Court

cese ag oteted by hin (ebout which the trensferring suthority

heve no xmowledge or concern) )&m’thi shows the ilrrelevency

Cmtd'l' ....S
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and incerrectness of his subnisaigns ead alse 2b q—mt tho afber- F
thought statenents enly to justifly the wnjustified elaip for t\%
rescinding/queshing the valid troeasfer erder. His cemtentien, ;
that the transfer erder csuld be 2 justifisple ane hod it been
issued for his ppenotien as is well epperent fren his following
writings to the superier officer en 8.5.,2002 (e cepy of which |
has been ennexdd a8 Amnexure-2 o tle applicatisn) :

31 - Esiad the above order been issued on promeotien

then the nobber weuld have been soperate.®

is quite wmaccepteble snd hence denled.

The abeve cenbentien of the applicant clearly chows his ntin
inkentisn end ressens {eor cenbtesting/ebjecting this valid
trenafer. It 1 subnibbed thet the transfer of ony sbaff is
net confined 1o cuses of prenetion enly and the applicentts
conbentlens in this reg2rd are quite incerrect, wntaenaple ond
<

hence are denied herewith. It is alse wreng 4o stote thet the

grensfer erder wos issued by APO/Administretien. In foct it wes

| {esued wnder the signature of APO/Adninistrotien for Genersl

Mencger(P) eftor due spprevel ef cenpetent aubheritics .
It is olse emphetically denied that ‘.:
i) considerstien of trensferring en enpleyee is
‘bused on senierity enly; or
ii) He is en the verge of rebirewent; or
1i1) The impugned erder dcted 8.5.2002 wes possed
without rhyme and reasemn; or
iv) Seme imterestod agencies have been working behind
the beck of the applicent for wrengful gain; er
v) Thet, tremsfcr order was issucd of & retelictiom

of any 9 quoted Public Interest Litigation before

the Henltble High Court, Guwehoti as alleged. -,

C‘o{@ﬁtﬁu reeadd
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< That, with regerd to evements ot paregraphs 4.IV of

\o” 7

Y

Dy.

the application it is submitted thet nome of his eontention/

allegation

mede in this parcgreph are edmitted. The plee of

school going children or sickness ctece or Scheduled Coste

status etes

cennot be valid gromds for frustreting the velid

order of trensfer possed in his cese with the anprovel of the

competent tuthorities. All these plems are his personel grownds

and the respondents heve ne knowledge as to the gemuinencss &f

such plecs.

(2)

However, it is sulmitted thet 3

Landing is within the stete of Asstn ond not far

" off from Guwshetl or Melighom, 8nd is within the

(1)

recch of about four and helf an hour by train

j ouIrnoys

All fecilities like medicel and educatiomel ete.

are already eveileble in Lumding Division. All

(e)

necesstry erraigenents for tro2tument of Reilwey
steff ead thelr fanily membors are nade by the VLutcticy
Hespital auvthority and the NI JF . Reilwey aduinis-

¥

trotion whenever need arises. Hopeover, the Reilways

Centrel Hospital, Meligeon is not far off.

Io cover the school session ete. Railway eaployce

" con alse retzin the Reilwey ecconodation ot his

(df)

old stetion with permmission &g to cover the sehool
session. There are 8150 provisions for subsidised
hostel arrmgenents from Reilwey adninistreti anf ::
sides "

In the Beilweys, there 2re o ood number of Scheduled
Caste and Scheduled Tribe working hands in vérious
posts including Supervisory Cedres end if no trense

fer of these staff fron e place to another can he

Contlecesss?
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‘pede en work interest, it will er@%‘ hurdles and
great dlfficulby in the sueoth functisning of the
R&ilway»ﬂrgaﬁisaﬁi@n &énd vork penagenent ot various
places. In the instant ease, his plece of posbing
iz situcbed within his hene state, Assan.

There is no guarantee that staflf bél@ﬁgimg to aﬁy
¢astes including resermved cah@@@ri@s sheuld Ee kept
a2t eme particuler pleces for yoors begether and eopr
on nedical or educationcl ete. growds. Ak tlhis -
particulsr plece (Maligaen) ho hes clready centinu-

susly serveod far nere thon 12 yoars.

Further, it is feor the cempetent sutherities/Super-
fis@ry suthoritiecs to judge as to which staffl ‘iz te
be pleced in what place and pesitien cbe. for gobtbing
optinmun reburn fron their services, @ﬁﬁ,vf@r their
preper and right-ful ndilisetien/depleynent in
consideration of the aptitude enmd eapcbilities of
ezch stel{ =nd 2lee existing vacancy pesition in

different ploces in the Rejlwey.

The contentiens of the applictat as put femward in
this paragraph ére quite unacceptable in view of vhat bave
been described herein abeve @nd in the feregeing paragraphs

of this Written Statement.

104 Thet, with regerd e averments/stubenents of the appli-
cent ot paragreph .V of the applicttion it is te submit that
prior to hies trensfor, all aspects of the cose wos consldered by

the autherities and,even alter receiving his appe2l tle stwe was

C%’i’hﬂ‘ ts e oag‘
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thoroughly gone through and necessary reply rejecting his &

Teques~t, was furmished to him under General Menager(P),
Maligeon's lobter Ho.B/ 20¥/ 30/Pt.XxV(Q) dated 21.5.2002.

11. Thet, Hit;h' regerd to avements &t peragreph 435I of
the apﬁlicatian it is culnitied thet the contention of 'i".lie»
epplicant for not giving effect to the impugied trensfer

order cornot be accepted and legelly tenznle mﬁmrlﬁulea end &
Lows « The persenel inconveniences etc. ecannst be the ground
for frustreting the valid trensfer order issued in the cose.

Az discussed in foregeing paragraphs of tlﬁ.s'ﬁritt-‘aﬁ Ss?tement,
the Reilway Adninistretion has scheme for all welfnre "easures
for looking &ftor the educttion aad well being of the fonily

nenbers of the Rellwaynen.

It is elso {0 mention herein thet the impugned order
wea passed keeping in mind 2ll espects as mentioned by the
applicant and 28 woerrcated wnder tho clrcumstences snd best
vork mencgenont ond thet after receipt of the inpugned order
deted 84542002, the epplicmnt was already spared from CCW/
Maligeon's office for joining at Lunding wnder ADRWY/ Lunding,
HoF+ Beilvey vide CCO/H WP, Reilway, Meligeonts letter Ho.G/ 316/

gg)" 1/P W/ 2002=02 deted 945.3002. As he reported sick and joined
} on 2452002 tlm:f;xﬁi;; could be served on hinm only on 24.5.02.
In the neentine, he filed in the present O.A. and Stey Order

wes passed by the Hon'ble Tribunel.

After receipt of the Hontble Tribunelts Stay Order,
necessery instruction vide lebtor lo .5/ 17 Y/ 1G/HS/185/2002
deted 2)+5.2002 hes alrondy been issued in obedience 0 the

Ii-'.m'ble Tribmalls Order suspending the operction of the Order

Contdesses?




 of trensfer No.Q/ 316/ 1/ b V/2002 dated 9.5.2002 gnd thus the 67%1

Hentble Tribwnel's $tey Order has been complied with.

12+ Thet, with regerd te grounds as stabed in poragreph

5 end relief cleined at peragrephs 8 &nd 9 it is subnitted
$hot in view of whet have beon subnitted in the foregeing pare~
graphs of the written statenent, nene of the grounds chce 08
pub farwerd by $he applictnt are sustaineble and the relief as
preyed for in paregrephs 8 aad 9 of the applicttisn &re alse

not cdnissible in view ef the fact ef the ctse.

Heweover, fren the follswing subplssions it would e

apperent thet his cenbentlens are unfounded/untenahble :

(1) It 15 else reiberebed/submitted thot it is quite
& wrong representation thet there has begn any
nexug between eny wribt petition (PIL Cese) before

the Hen'ble High Court amnd the present trensfer of

the applicant.

(11) The epplicent has not ceme befere the Hen'ble
Tribunel with elean honds. Re; hes tried te suppress/
misleed the Hen'ble Tribunal by net nentloning his
swn specific denial/unwillingness to corry sub |
effice work entrusted e hin by the Head of the

cecpiereicl Depertuent of the Rellways to whieh

Depertuent he is abteched.

(111) Thet he Order of tromsfer wos passed on wWork
interest/public interest and on adninistretive
ground and else with & view te neinbain/ retein
effice discipline ete. in this @Goverament Organi-

sobiens His writing doted 8.5.2002 ag nentioned

4
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herein before clearly conveys the nessoge of un=
willingness to work in CCH's effice st Reilwoy HE,

Heldigeon.

(iv) During his working in the Hetd querter, be foiled
to respond to the order/instruction of the Heod of

the Depertment of the Commercizl Bepartz&zent' 1.0

CCWH &+ Reilway, Moligzon, who requisitioned his

service alongwith enother Cuie (Confidential Asstt.)
Tor attending to the urgent work necessitated '

consoquent on

() Retirement of Shri Bandopediiyz whe was going

"~ to retire en 3145.2002 end

(b) Greand® of leave to Shri B. Sonowal, CS to CCH
 who was proceeding on leave for one week due :

+o the old age allnment of his fother.

But, the epplicent flatly refused to respond
to such cell/order and to co=opercite with the
A:z?&amistiﬂti@sa in the way of ponocgenent of
urgent work in Head guarter offi ce, from which
office the working of the entire H.'. Rgylway's
Cormercicl Depertment including Divisiomal

6ffices aro coitrolled.

It wes tlus necessery to meke proper re-cdjustment

of staff and placement toking into cons ideration

the éptituﬁe end inclination, It was congidered
ﬁ thet the epplictnt could be sultebly ptilised in
* : the Divisional of fice and thus the inpugned order
‘ bed to be issued purecly on work asnd adninistrative

Contilecsssall
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'izat@mnt,' paat:&ag the applicant at Lumding Divie

aienal office in the some scele of pest and pey
gtc. In view of his cletr writing and expression
of unwillingness to carry out office work as ordered/

instructed by the Head of $he Coarmerci2l Depertment

 in the Heed querters offi 09, it wes clenr thet he

Cannyg o LY
was wwillingness togwerk directed by the Heed of

tho Department of the N.JF. Reilweys Comercial
Department ot Heed quarters office, Meligtem.

.It is also to sulmit herein thet the Reilwey Adwinie
Strétion hes right to mcke re.edjustment of staff
basis of work-need etc. considercations and
suitebility of staff and there hes been no illege-
1ity etc. in taking such stepss |

In response to tho CCH/H.F. Beilvay, Muligaon's
Opder dobod 74542002, he replied as wnder, which
is guite wi~expected from stalfl put ag::mst sensi-
tive end confidentizl post in the Head quarter
offices - | |
Extrects:

" 8452002

8ince the post of P.8. Grade~I attached
£o CCH is Group B #nd scale is different
fron P.S. Grede IT (N.G.), I an not

willing te work as Ordéred.

Moreover, the question of claiming duel
eherge allowence i there. On the other-

hend py previcus clain for Honorarium

Contdeeessl2



in respect of visit of High Powered Review
Committee on RCT's is still pending becouse

of P« Branch Iiitiiing since May/June, 2001.

This is for kind informetion plecse.

BA/CGH ' - P.A. t0 CCO.

1

G oC oMo

(v.i) The spplictont belongs %o the Stenogropher cotes

" gory which is @ Heod querter Contrelled post wader
CCH/N & « Reilwey, Meligmon end their services ctn
b6 trensforred enywhere in the H.F. Railway end
the suitebility feor retemtion or pesting any staff
of this cetegory 1s @ metier for declsion by the
approprinte authority. There has been ne violation
of the stetutory provisicms in issuing the trens-
fer order of an mwi:i.‘l:m\g steff (Shri Bardolei)
from Meligoon to Lmzz@:mlg;:;ﬂﬁ.eh place he worked
prier to his trensfer to Meligaom)which i8 nothing
but an adjustment of stafl ageinst eppropricte
post. The tronsfor is an incidence of service and
noe stign® hes been pub ageinst him end his trense
fer hes been node in the same gwf;lémme
scale of pey with full seniority and prospect
end he will get all benefits of Trevelling/
‘Prensfer allowences 2130 besides other bemefits

granted Lo o trensferee from one place te caother.

Contdeeseol 3
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His such refusa]/ disinclinétim to corry out

the instruction of the Head of the Department
tentemounts to out-rage on office ethies end
and discipline and the secred aspect of the 'p@st
he occupied ﬁnﬁ) il such acts are allowed to
contimue, it would set up bad precedent and send
wrong signel. If be hed any genuine grievence, £
then it could be sorted out even afterverds, but,
not in the nenner he hts done while working in

such an importent 'Pest‘ in the Heed dquerter office

- where no urgont work con be kept weiting or oon

(vid)

(o

3

be neglected.

His contentiens of suffering irrepoireble loss
etce are quite wnfounded and imaahaisslible since
the treansfer will invelve no Civil consequences
and there are medical and school Incilities etc.
et Lunding 2lso and there are schemes for subsi-
dised hostel &nd other facilitics for educttion
etce of the children of the tronsferee steff
besides foeilities for retention of Roilway ccco-
poedetion ot old stetieon till school seasion period
etc. and thet Guwehatl is within the retch of
Lunding with ebout & to 4 hrs. Beil joumaey.

There has bean no vielation of neotursl Justice

or Articles 14 and 21 of the Constitution of Indis
ang the represcntation of the epplicant has already
bean dispesed of with proper reply vide letter
deted 21.5.2002 as steted herein beforc.

GOZYELIOO s e oa?h‘
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29 Thet, the present trensfer is nothing but

 on order by which proper persoy/enployee hes

been sought to be placed in the proper post/
places on work considerotion end orgenisationsl
interest se that office work mey run smoeothly

and efficiently without hindronces etc.

There is no question or cause for setting

aslide the lmpugned order of trensfer passcd

(=

(xif)

in the case of the applicant on 8.5.2002.

Thet there is no error in lav and on focts

it.’i the Casege.

Reilweys are public utility service snd in

the lerger interest end for smopth functioning

(x4i)

of this organisation, the 2uthorities on whoen
the respensibility for rusning this organisae
tion snoothly hos been entrusted, had to ttke
certain steps which are decided on work consie
deretion/public interest eoto.. Tho place of
individusel inconvenience of any employco if
any -should not be an over-riding effect on
validyleg:?:l and proper administrotive order,
especially when the pless fomvarded by the

applicent are not fenzple et all.

Thet tronsfer has been node within the stote
of Asson end in public intercst and on work

consideration.

Gf}n't{}_o:- es s 015
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(x1k7) That, the epplicant has boen im & porticuler
" place et Moligaon for more then 12 yeers and
his nomel date of aﬁp@ramuatim iz 31612.2012
" 4.e. he i8 supposed to be in service for neerly
10 yeers more &5 seen Irom verification portiam

g the applicationd

(m’l\frf) Thet, the ippugned trénsfer order 1s qui te
" legal, valid and proper end is neither unau-
thorisoed not without ;jui',is d.ictiém, nor nalafide§
nel in violation ef any statutery/nendatory
rule end es such does not suffer from eny vice

or mf;_:jt_ﬁity ebCe

13 Thet the photo copies of the following docunents
/
are emezed herewith for reedy perusel 28 AnOXures.
(1) . Annoxure=As = Pheto copy of the
DU lSrd Sonowal
application of Site CC/Haligoon Tor grant of
10 doys leave fyem 8452002 to 17.5.2002 on

gromd of his nother's ailpent end bearing
following endorsement on seme by CCH himself -
NGeO's Pe3. 2nd CA/Dy (CCH/CL. to atiend as
"sri Bondopadhye is retiring en 31.5.02 and
Will practicelly not be aveilszble.
84/~ CCH
. 7.5.02¢

(2) Apnexure=B. =~ Phote copy shovs

@m writing of the epplicent Sri Bordoloi dated
£.5.2002 eddressed to BA/CCH @nd CCH expressing
wwillingness to work &5 ordered aad adlueing

sone plogs etc.
Contdesese .145
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(3) Apnexure=Ce - Photo cepy of he

Office Order Ho. 016/02 (Stenographer) deted
84542002 trensfertng service of the applicant
Spi Bordelei to Lunding in his existing capoeity
6na scele of pay with the approvel ef competent
authority.

() Amexure=D. - Yo Qa)m,_ oy Qo

Lettor No.E/ 28 30/ Pt XKV(Q) deted 21.5.2002 of
Goneral Menager(P)/Maligren showing thnt the
request of Sri Bodeled for his retention ot

Maligoon/HQ hos not boen 2cceded to.

144 Thet, all setioms in the caéa bave been tekon on

- work intorest and ere gquite legzl, velld @nd propors

15 Thet, the enswering respondents creve leave of the
Hon'ble Tribumel to pemit them te file additional Written
Statenent, in case the seng 13 found to be necessary, for ends

of Justices
16, Thet, under the facts and circunstences of the case

o steted/ submitted above, the instent epplication is not

nainteinaple end is lable to be dismisseds

"esave V@Pifi‘:ati on




VERIFICATIOHN

3: \Qw' C yeuﬂkf‘a . son of

H
~ B N AT R [ ,,-"'4- Y T B T R Y .
Ao K Sadliia eged sbout I g years

by owsipation service; ot present werking as Dy CPY/AY.

of £le N+ F. Bejlvey Adninis
end stete that the

- Ma&.&__aé,a.ew
tredbien do hereby solemnly effim
stetenents node at paregraphs

true to ny knowledge and th 50 rmﬂa et paragrephs ¢, 9,

(o, Mo\ l% areﬂ* B KX, inf@me tioms as gathered

fr records which I belleve £to be true &nd the rest ere

ny humble sulmissions before the Hen'ble Tribunal.

N

FOR AND ON BEHALF OF
DNIOY OF INDIA.. .
- : ?'s:::'. ~=x:r"r'£3\" Tme CH@
DR A e

o h"u.: S5

Dy,
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o o ,
The Chief Commercial 'Manager,

Northeast Frontier Railway, . Lo
mligaono . . A‘ :", . . : . . . .‘ "

Sir,

Subi- PraQer for‘sanCtion'df'ld(tén) days®
. LAP w.e.f, 8th May/O2.

: I am in L-gent need of 10(ten) day3’ LAP we€o.fd’

8th May/02 to 17th May /02 as I have been receiving : L
Sontinuous phone call since the last one week from '
my native home that my father 1is lying bed ridden with
serious ailment due to old age and he is very eager

_~ to see me at this stage.

/

2 In view Of the sbove, kindly grant me lO(ten) o
Gays' LAP as mentioned above to enable me to see my

Yol ailing father at Tinsuida.

o  Shri R.K.Bondopadhyay, FS=1/CCM will resume <@ his
duty on 13.05,02. Shri Ganesh‘Chakraborty.CA/Dy,CCM(Clo)-
may be asked to remain at HQ for three days i.e. 8th,

- 9th & 1l0th May/02.

4, . A Leave Application Form, dlly filled is
enclosed herewitho : oo

\

Enclo} One Leave-Application'

t FOItl.
 ?6ufs faith£§lly5
| e ( B. SONOWAL:.) -
. Maligaonm, = ~ .. ¢S L. to . ‘CCM. -
Gte07405.02." ., . T ¥aligaon.:

o
e
VA
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1 i ' IN,Igg.Magggg OF s - : ' f§ “ o
. 0.A. No. 156 of 2002 - S i
- ' : . : : . s <
| Sri G. C. Bordalei ' ‘...*@ppliaant‘
N Ve - o o
| - : _ .
N 1.The Unien of India,
(- ‘ ! ,
; i! 2.The General Mamagerz(P), - | _
t I Northeast Frontieg Rallway R
w ~ Maligaen : Guwaehati. eve Respendents. S
» AND A
: ,'1' | IN THE MATTZR OF ¢
! ’ - . - . . : ) . ;
» Reply to the Written Statements fer and on - .
- ‘! ) R S5y . N v . K ' e
| | "behalf of the applicant.
; i VE

The Applxrant meat reapnetfully bey te gheweth ¢ -

oA .
T

az under 3

| S e
! I 1.0 That the applicant has gene threugh the copy ef -

[ L o the ﬁkitten Statementé submitted by the Respen~

| i dents and has uméeiateed the contents of the same.

. : o o ,

E }L~ 249 That the épplicaat'would like te reiterate and

@ ;; éay‘that the applicant has been abruptly trange
i “ . .

@ . ferred te Lumding witheut having any valid cause rather

1 d  the %amé has been inflicted on the applicant en cempxete
L mala~fide. '

J 3.6  That, with regard te the statements made by the

j Respondents in paragraphs Nes.3 & 4 cf the Wri- '

; tten Statements, the applicant weuld like te state that i
d the respondents have gene te the extent of éaying that.

! the applicant has suppressed deliberately his unwilling-

| ness to® carry out urgent werk entrusted te him in the

.Qﬂﬂtdopooz
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Maligaon Railway Zenal Hd.Qrs Of fice by the Head ef the

. Department i.e. Chief Cemmercial Manager(CCMB ef the

Cemmercial Department of Northeast Frantier Railway.in
vhich department the applicant serves. This statement

ef affairs was based en a fact that ;gqui;es te be ex-
plained te yoeur kind henour fer its appée;iation in 1ta

raal perspectives. The applicant is a disciplined emple-~

i yee and he han been serving under the Chief Claim;‘

Officer (i.es the Oentrelling Officer eof the applicant)
slnce $8%4828@ 19.10.2000 enly. The applicant, while ser-
ving under the Chief Claims Officer, he was earlier put
to sheulder an impertant werk with the High Pewarad Re-
view Cemmittee on the Railway Claims Tribunals during

its visit te the Nertheast F:ontier‘Railway Zenal H&.Q:i‘ﬁ
2t Maligaon/Guwshati between 24-6-2001 and 27/28-8-2001 -
or with the Chief Commercial Manager in a nermal course
of duties in additien to his werks under the Chief Claims
Cfficer. On‘s.s.oz. the applicant received a cepy vide
Annexure-A te the Written Statemenﬁs in which a Nete as
éppended belew, directing the applicant to attend the
duties perfermed by ene Shri Bandepadhyay, PS Grade~l
(Gaz./Gregp~B) attached te Chief Gmmercial Manager.
After sesing the Note on 8.5.02, the applicant immedi-
ately infermed Chief Osmmercial Manager threugh the Exe~
cutive Asstt. te Chief Osmmercial Manager in geed faith
that the pest of PS Grade-I attached te Chief Oamezeia_l
Manager is Greup-B (Gazetted) and scale is different

(higher) from PS Grade-II, vhich is Group~C (Nen-Gaz.)

2y

pest. He is not willing to werk on the ques-tion of hav-
ing Dual Charge Allewance, besides his ether earlier cla-

ims for henerarium in respect of visit of the High Powsraed

contdese 03
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Review Cemmittee on the Railway Cléir'nia Tribunals has
been pending because ef Personnel Branch's rulYing
since 7 ° May/June:2001. This Nete, although sent te
the éxecut1Ve Asstt.te Chief Cemmercial Mamager, it
was not his intention to fleut the order but dene in
good faith se as t9 bring it te the neticas ef fﬁe
Chief Commercial Manager for having keéeiVed his sar-
lier dues. This Nete, heowever, te his belief, did net
antagoaize the hief Commercial Manager and the Chief
OGommercial Manager, at ne peint ef time, has asked the
applicant te cemply the directiens but in centrary,he
was forced to go te Lumding on transfer without agsi-
gning any reasen on the game date vide Office Order
No.016/02(Stenegrapher) fssued vide endorsement Ne, --
E/283/30-Pt . XXV(Q) dt-08/05/2002. Frem this, the app~
licant has reasen te think that the Chief Persennel
Officer has managed this Transfer Order threugh C.C.M,
in the matter of W.P.(C) Ne.5648/2000 in which the
applicant is ene of the "nwg « But, new, frem the
Written Statements it transpires that because of ex-
pressing unwillingness in carrying eut a jeb ef a v
Gazetted Pest by the applicant, a Nen-Gazetted staff,
the erder has besn made, transferring the applicant te
umding. This trangfer hag been made eut without held-
ing enquiry and éhe transfer is, therefere, is a Penal
one and it is stigma on the career of services of the
apPplicant and the transfer erder is, therefere, mala-

fide and en extraneeus grounds.

Beagides the above, the applicant, during his ser~
vice career after transfer from Lumding em 12/12/1988

Centdeeod
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at Maligaen Zenal Hd.Qrs Office he had baéé-facing trans-
fer after transfer which he ebeyed witheut any ebjectien
as a disciplined-empleyse. The coples of all the Trans-
far Orders made during his Ssrvice and befere jeining
as PS Gr.II te Chief Claims Officer, are arnexed herewith
and the game are marked as Annekuresz s v b te ’

in flagrant vielatien ef the Railway Beard's variousg let-
ters including tha fellewing letters:
(1) m(sSCT)70CM1L5/3 At=19.11.70.

~ {2) E(SCT)4CM15/58 dt-14.01.75.
(3) 78-B(8CT)15/25 dt-06.07.78

(4) s(scr)/x?ig dated-24.12.85.

The applicant being the ST-empleyee, has been transferred
witheut having Qtrong reasems;‘Extxaeta of the relevant
paragraphs of Railway Beard‘s Master Circular Ne.24 on
the subject - Transfer ef Greup~C & D Railway Servants
(including the SG/ST Greup-C & D Railway Servants) isse~
ued vide Railway Beard's bétter No,B(NG)/1/90/TR/46 dt-
8.4.91 and cireulated by the (hief Persennel Officer :3-
Nertheast Frentier Railway : Maligaen/Guwahati vide Ne,
1953/2/24/M5(CY*B* dt~15/02/1995 (the latest circular én

the matter) is enclesed as Annexures !4

Mera éo. in case of lapges, such asg - gress % ¥
indiscipline, preper investigatien and enquiry is para-
mount nesad K= 8@ as te warrant actien agninst the emp=-

1”5’98 .

4.0 That with regard te the statements made in para-
graphs 5,6, 7 & 8 by the Respendents in the Wri-

ttend Statements, the applicant begs te reiterate and

say that transfer of an empleyee belenging te Clasg-IIl

categoery 1s net like that ef Class-II & Class-I categh-

ries. On the etherhand, the SG/ST emplqyées in Class~IIT

contdee S
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eategories deserve} consideration in terms ¢f the ex—

tent rules/procedures and peliéies of the Gevernment.

5.0 That with regard te the circumatances'xhnth'éﬁt-
wn in paragraph Mo.9 of the ﬁwittenzspatgments-ef
the Respendents, the applicant begé te statehthat'thgf;l

action has become discriminatery, arbitrary ana u5fa1£*

in transferring a public servant frem ene place to ame-" "

ther. Transfer will cause ¥xxmpaxk irrepairabls harm '

and will upreet the family. This transfer has been aff-
octed by way of punishment theugh under face of it,it.
may bear the insignia of innecence. Transfer is not the

substitute fer a preper disciplinary actien and in fact,

whenever there is a seriocus allegation against the G@vt;*

servant, he sheuld het be transferred but his cenduct
preperly investigatgd and apprepriate disciplinary ac~-
tion takan, if necessary. Beasides these, transfer in
Mid-Sessien of Schools sheuld be aveided as held by the
Hen'ble Supreme Gourt in case of ATC 1994 (2499). Repe-
ated transfer ef an employee is alse illegal ae held
by ene of the Hon'ble CATs. ALl these have been evaded
in the Vritten Statements made by the Respondents.lere-
oever, the Respendents have gone te the extent of saying
that ‘transfer is an incidence of services and one can
be transferred te¢ anyvhere at the whimes and pleasure of

the Regpondents.'

The Railway is a big Bstablishment spread over
with Qifferent Zenes/Divisiens having many grades/scales
cf the employees. The services of the Gazetted posts are
distinet and separate thah that ef the Nen-Gazetted éer-
vices. In additien te these, the SC/ST de form different

contGee 06
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feoting as per the "Brochure on Reservation for Sche-
duled Caéteé & Scheduled Tribes in Services : 7th
éditien/1987“ publiéhed by the Ministry of Persennel,
Public Grievances and FPensiens (Deptt.ef Psrsennel &
Treining) : Gevt.ef India at page=-287 in para Ne.2 en
tha éubject ef Harassment and Discriminatien against
the SCs & STs employeez in the Cantral Covt.Services,
inter-alia, it has besn peinted eut that the SCs & STs
Cfficers/Officials aftar appeintment are subjected te
harassment of and discximination on the grounds of
their social origin. It has further been peointed eut
that the $C/ST Officisls are sometimes transferred te
far eff places and also placed te face insignificant
situatiens/pesitiens.

6,0 That with regard t® the statements made by the Reg=
pondents in paragraph Ko, 10 of hisg Written State-
ments, the aﬁplicant begs to state that the reply te
his Representation (of 9-5-02) hag been communicated te
the applicant en 16/6/02 enly i.s. after receipt ef the
Hon'ble Tribunal's Interim Order ef 22/5/02 although
the letter was ef dated-21/5/02. Gereral Manager(P)/M.F.
Railway : Maligaen (i.c. Chiaf Parsonnel Officer) ies
the signatery in the matter ofwjectien of the Represen- i
tatien of the applicant and General Manager(F) is the
appropriate autherity te place the SC or ST empleyees in
a preper manner quite fellewing the rules/precedures laid
down in the Brechures and in Railway Beard's Circulars
isgued frem time te time in respect of welfare of the
S5C/ST employees. More so, the transfer of the 5G/ST empw
loyees te® other digtant places is not warranted te do
without any streng reasens. In the Written Statements

contdese 07
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of the Respendents, all these fhimgs have been vgry
cunningl? evaded by the Respendents, whereas - as per
ﬁailway Beard'a Cireular ﬂ!s.é(SCE)GBCMls/S dated-
31.1.69, E(SCT)70CM15/11 dt-16.9.70 & é(scr)7acm15/11
dt=-25.5.74, in additien te Sr.Persennel Officer (Reser-
vatiens), Chief Persennal Officer(i.e. the Regpondent)
is the Chief Liaisgen Officer in the Northeast Frentier .
Railway Zene fer smeoth implementatien of the pelicies
with regard te the benefit of the SCsz/STs empleyees. A
cepy of the pame ie annexed herewith and marked as
Aanexm:¢=‘i§:& This rejectien has been made mest mecha-
nieally and capriecieusly witheut ean#idering the abpeets
of the laid down pelicies/rules and procedures enshri-
ned vide éailway anrdﬁ cireulars and the Brechures fer
ﬁeservatigné in the Railway Services and the constitu-

tienal previsiens,

7.6 That with regard te the statements made by the

RQSp@négnts irn paragraph Nes.ll & 12 in the Written
Statements, the applicant begs te state that te divert
the infirmities ef the transfer erder, the Respendentg
have geéne te twist the matter of transfer only te gain
an advantage over the arbitrary actien of the Regpen-

dentsz.

The applicant has been settled at Maligaen/Guwahati

and fer better educatienal facilities te the chil-
dren, he has been enduring all these sbstaclez, but the
Present arbitrary and malicicus action of the adminie-
tratien has gene te cripple him mere and mere and it is
neither fessible ner desireble that such transfer sheuld
upreot his famil? causing i?repai:able harm te an emp-

centd, e o8

—



:‘.,Y‘g

L RO

oy

2

“: 8 1= |
leyee and drive him inte desperatien. There 1s ne ad-
miniastrative exigéaeieé and it is of extraneous cen~

sideratien and its very existence iz in deubt.

ihe A@élimant smphatiecally begé te submit that
the PS Grade-II, a Nep-Gazetted goét and is net a
Sensitive ene and the Statements made in the Written
Statements ab@ut'the conduct ef the applicant in fur=-
nishing a Nete claiming dual charge allewance or un-
paid éllawaneaé - cannet be attributed as having rai-
éin@ unexpected claim frem the administratien. The
applicant mever cemes under the purview of the Sensi-
tive Pest aé has been e¢lrculated by the Chief Pargen~
nel OFficer himself vide lecal Circular Ne.1956/2/24
(MS)(C)*B' dt-15/2/95( the latest circular on the
subject) - since the applicant is the employee under
the Persennel Department and the Sensitive Pest held
by the staff mentieaed in the eircular has net mentis-
ened abeut the appligant'é categgory as Sengsitive Post.
This reply has been made on imaginary gr@uaﬂ%lanly te
gein an advantagé of their arbitrary actiens égzﬁhe

transfar,

8.0 ‘That with regard te the statements made by the
Respondents in para Ne.13 of the Written State=
ments, the applieant would like te state that he has
ne comments.
9.0 That with regaré te the statements made by the
Regpondents in para No.l4 in the Written Statew
ments, the appliecant begs te reply that the order ef
of transfer is witheut valid reasens and the same is
tainted with mala=fide & arbitrary actien,

contde «9
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11.0

That with regard te the statements made by

the Respendents in para He.15 of his Written

Stataments, the Applicant begs to say that

he haes ne comment.

That with regard te the Statements made by
the Respendents in para Ne.16 of xRk his
Written Statements, the applicant begs te
state and submit that the instant applica
tien is maintainable and the impugned c¢rder

of the Transfer vide Order M0.616/02(Stane-

 grapher) issued by the General Manager(P):

N.F.Railway : Maligaen/Guwahati, vide ender=-
sement N2.B/283/36-Ft XXV(Q) dt-8.5.2002 is

liabls te be qaasheé,

(Contde..10/Verificatien)

e
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vERRIFICATTION:

I, Sri G. C. Bordelei, Som ef Late Rajit
Bordelel, residsnt ef Railway Quarters Ne.54/A,
Central Getanager ¢ Maligaen/Guwahati~11, aged
- abeut 49 yéazs, by prafeséiem'as atated hers-
inabove, do hereby verify that the statements
made in this application are true te my persenal

knowledge and belief.

1 sign this verification en this the 7th
day of February, 2003 at Maligeen : Guwahati.,

; /)/;Zé /‘ C")\
—

‘ latigat
7) A3
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N.F.Railway ‘
He o T/MISQ/L M. | ~ office of the &
: Ny , Divi.Rly.. Manager/optg.,
‘ 7 . Luméing.
Te : Sri G.C.Berdelel, =, Rate:-29.11.88.
 Ceh. te Sr.DOS/Lumding A PR

(at _effice). -
Suk:-gparing en sreetion.

In teres of CPO/Miligaen's 0/erder Re.E/283/30 Pt.XXII(Q) at-
11.10.88 and DRM(P)/Lumding's O/erder Ne.E/283/30/LM(Q)Pt.I gated-
3-11-88 and 28-11-88, yeu are hereby sparcd frem this effice mE te
ERuEakkanoky caXTy eut premstien erder as (A in scale Re2000-3200/-
(RP) under CEE/Miligaen in the afterneon of 29.11.88 and directed
te repert to CEE/Mligaen afterthe expiry of 10 days' Preparatery
1.eave Wocef+30.11.88 whick hds Been sanctiened. ™

il

Copy Per infermation and necessary action te:-

1). £%8% C.P.0, and C.B.Eo/Mligaon. ,

2) « D.RoM.(P)/éxBxkxgx Lunging for inforsation slease. He is requ-
ested to lssue LPC &nd necessary pass te cover his journey
from Lumding te Kamakhya station. ‘ ’ o

3) . Three spare coples to DRM(P) for -ET,E‘I‘ Bill ang Pass Sectiens,

4)0 DQ&OOO/LWéingo I ' .

§) . 0 Sectiendlumding. -

for T R/ﬁﬁ )/Lomding.

Ak kK
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“’{ ((p(c AIJ . F. ailw&;y

‘ _ Ca bfflce o the
\ | - ° “General: Manager(W),
‘ : : Guwah&tille - - ;
No. W/PNGAQ/CA/CE/k.3. Datﬂd 12..12.88“.' '

Shri G,C,Bardoloi,
Confdl.sstt, - '
QL Ma[;,gg‘gn HQ'.

Sub - JOinin;_Report. ;

Ref:. Yyaur No. dt. 12 12.19880

wWith reference to ym Joining I'Oport-‘”': .

dated 12,12.88, you are hereby re .directed -
to report to CPO/Maligaan for further pmasting.\l :
This is as per order of CBE onldate. e

4 /'0{)
f”*'pv/ -
(P .S. Rao) . “,g:&ﬁw

for GENmRAL MMAGER(w).
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9s

B0 B/283/30 F6.A851(Q).

the £ollowiag tranefer #né posting bre ordeved .
with fonetiate cfient, :

o

gri B HoBosbon, 0A(2000-3200) sttached $0 OwE/FLG .
$e traosferred An bis exbioting pey &d seale and
postet nttochet 9 AGE viee &3 Hl.h.baul, Gh

{ E00=- 3200 . s . 3

5t BoRoPalil, 04 (2000=3200) %0 AGY 45 beneby

. Srensferret An hie exioihog poy end posle oad posted

b Ga (%i}ﬁw‘%’ﬁﬂ) ﬁ?%@h@ﬂ 2 ﬂﬂ&/ Bl vite B30.8,
Lekre, GA{2000-3200) who has blrerdy been tranglerred
$o OUN/ GGG viog thie offisc order Ho. i/ @83/ %
THAREL(Q) dated T,12.,80. ’ S

S38 0.4, Borbolei{S5T)0a{Eedm

: | g3l 1600-2660) To
£, DOS/EMG who haw been epproved Lor the post of
04 2000-3200) mnl reported for futy tm 12.14.L80 is
eppointed to offiolate o5 CA(Z000~3200) and posted
attoohed to QWB/ELG, Yhls ie tie partisl vofifice-
on Q‘Eg‘iim.s sffice azder of evet punber dated
11,3068, . . '

TS0 &

Thie iesses wiib the ppprovel of GPU/Afem.

Copy forworSel for Apformetion oné nopesesry eotidn toie

e

2a .

Se
¢,
-
6.

L
?.

Fb & GalfBcligam,
O/ Haligsen,

AG,
Dbl £}/ 2418,

- penff ofsoersed,

CWE/)nlbh.
CCS)f/70776 -
WY Gae.

ror ghief Pergonnel OLX

@i/ 1201268
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. In partial, modification of th ia ofxice order of :
even muimber dwted 12.12 .88, the following tmnbfarg &nd
postings ere ordor with mmsdurte effect, _

1.°  Shri N;Nadesben, CA(2000:3200/=) atbached to CLE/NLG
_ is posted &8 CA to CNE in. existlng pay and sca‘le vice
Shri N. N.Baiﬂnab C4 to CB’L. :

2, Spi N,N,Baisnab CA to OVE 18 posted a8 CA to. AGH
vice Sari HXK. Petd, CA (200053200,'.. .

3. Shri HK., Faul, ¢4 to AGF 18 transmmd and po&‘ted
- a6 CA to Cl"’$. o

4, Shri G.C .Bordoloi Ca 1n scale (1600-:2660/-) of
.»wm h@ repcrted for duty on 12, 12.88 1& appomted

to officinte a8 Ca (2000=32C0/«) and’ po:Sted attmhed to
C‘tif&/l‘*‘LG. vice Sri N.Rﬁdwhcnn :

This msues vith the approval af G.! -

for gH | 15F PESSCINEL onvrm

Ko. E/283/30 Pt XxI1I(0) ] !’aligaon, aaeed: 147 12 88
Cepy forvarded for izxfomation end nmesaary mt ion tas-»
1. FA & C40/MLG, |
2, CWE/VLG,
3 ccs./.rv:m.l
b,
5. DRA(P)/LIG.

Steaff c‘qncomeﬂ. _
7. CUHE/P[HLG,
8. AR/CAZ,
‘9, cos(P)/rLc
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Aﬂ\E ﬁ%“ﬂﬁ . for Chief Personnel Bf
¢ :

~1F-

NeFe. . Railuay,

~ BFFICE ORDER,

In partial modification of this Office Order - i
of even number dated 12.12.88, 14.12.88 -and 29,12,.88," el

the following transfer and postings are ordered u1th “
immediate eFfect._ . P

1. Shri G. C. Bordolei, CA in scale &.2000 3200/~(RP)

vorking in CRE's Office, who is.'under order of
transfer to ﬁSD/G/1/NLG is now pOsted in CE's’
Office attached to CBE/NLG vige' Shri B.K, Sem. |

2. Shri B.K, Sen, Ad~ hoc, CA(ZDDO-SZOO/-) attached
to CBE/MLG is transferred in his existing pay
and scale and postsd as CA (%.2000-3200/-)
attached to CPLO on temporary.measure vice | N
Shri HaP. Seal, CA reported 51ck. R :

3 Shri A.P, Barua, CA{R. §§00-2660/-) noy uorklng P
' as CA in scale fs, 1600-2660/» attached to CL
0sD/G/1/ is allowed to continue to uork as , 5
CA till further orders,

This issues with the approval of C.P,0.

> .
- CRL

for Chief Personnel Of ficer,
NeFeRailway,Maligaon,

N S A - =
TR A N S T

No.E/283/30 Pt.XXIT Dated jC=-01-1989.
Copyvfo:mérded for information and necessary action tot- .
1) FA & CAO/MLG., - 2) CBE/NLG o 3
3) 0s0/6/1/mLG. 4) CNE/NLG“:- §
5) APM/MLGE o 6) CPLO/NLG 4
b;z)xapa/s&s. ) g) APO/E-I, " ﬁf
9) Staff concerned. : , : PN {

-\Ac’ | . e
OhA-ere ‘gﬂ%q;

icer,
N.F.Railuay,Maligaons

TR N A 4

o...“




Y I A -
R T il
B c i ..

NU RTH E.A ST “FRUNTI ER RAI L WAY

'i B S : . , Headquarters Oﬁ‘icef,,
LN Co RERITI C Mali aon
No. W/PNO/HQ/IA/CF/W-B IOJamary, 1989.

/é’——LG:-—ﬁQC- __A.Mo SHI * A
il o 5 ';!. ) ’ . ') . . ] —"T—:A—_““"z?-’ —.-—-—7: -
r j'oining Report at.. 10 1.59
. R8fs CPO/MLG's 030 Ho. F/zsa/so Pt.XXII
atea 10. 1,1989. -

(‘ﬂ‘ e - ) . You a""e he*‘eby dif‘ected to vem?‘t ‘0 CPO/}H;G
. {2 4 fu*'ther postmg. _ . .

L . ‘ Chief Bridge Engineer, .
AT S , Maligaon,
o e Copy to CPO/I-’mligaOn. 4 note in conrection with posting
o0 Lsluof Cl.As as per above menticned Office Ordev' has separately

" been addreSSed to hinm, o .

L ' o ' . = ".f;‘ ‘ \'(chie Bridge 'Engineerfu‘;
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L. 1. PA G CAY/NA. T 2. aFTYRE.
3. ske(T) . b EQ BLll(Pt.IT).
" §o BEAff cemgermed. . | :

B h terms of WM(P)'s 0 .0 N0 ,009/97 (STRIOGRAPHE"R )
{asued under evem Ne. dated-2/6/97, 6ri 6.C. Rerdeles,
PA te CFO(A) in scale 3. 2000-3200/=-(RP) {3 hereby spared .

frem this effice we.e.frem 5/6/97(AN) and directed te re-- o
port te.ATMMIB, . . A L

RN

No.2/283/30/Pe XXIV(Q), Maligaen : dated 5/6/97, |
G.O?rs;;-.fg%ﬁiédod‘fiz‘ infémétiu and Nacessary actiea to- C
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D Nimomegwyh, A
: A R L OUffice of the
NOM-TT/L/L/PUT(R)e Bated; 21/88/2060),
Te : GU(P)/MLG. |

Suiﬁ%- |

Ref -3;-4-"61\«(‘3)/1\&1.(;'3 letter No.&/zzé/
38/ XX T1/A/Q dated 3d,3.2090,

' L T

In reference to the “Wove the GWE has alraady

passed the follswingﬂorjgr'and case was sent to QGU(2).

Bepartment ,®

“Sri BardhleiliS{not acceptable in this

This is far yaur infmfﬁaiiyﬁ and necessary

é’~acti9h:pleasggr"‘

- . C%(Uo
3 Secy.\jiXT:ij:

.iff,GeneraI Manager (iech’, )
© Malisaen,Guwah&ti-ll’,

P
|
o4




OFFICE ORDER NO,043 /2000 {STENOGRAPHER) , o

In tems of GM(P)'s 0/Order No.042,2000 (STENOGRAPHER)"

is3swd vide endorsement of. even. No.dated 17/18,10,2000, Sri
G.C. Bordoloi, PA is spared from this office W,e,£,18,10.,2000

(AN) and directed to Teport to C/Maligaon for posting as .

PA to CCO/MG,

/

for General Manager(p)/M.G.

No.2/283/30-PtOII/A(Q) 1+ Maligaon dated-18,10,2000,

Copy forwarded forrbinfomutio'n and n/action to .
E l)ﬂ. ¥A.& CAO/Maligaon, |

2). CCO/Mzligaon, . Shei GO Bordolodi has already availed
6 days Casual Leave and One day.'s. R,
during the current year (upto 18.20,2000}

3). Spo(silly,
4) . APO(T) /MG,

) o SLAtf canearmad,

=
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 mxtracts of Para Mo.9.3 ef Ballway Beard's letter
Be.x () /V’Q/QV“ dt=8.4.91 and eirmilaged bf i
Chief Persennel Officer/Mertheast FPremtier Rallway, -
.. Maligaen wide lettes 1e.195G6/2/24(Ms){C)‘'B' dated@
. :15/02/1995 (the Latest cireular em transfer eof o
;r.;_"m:m-c. & D Raflway Sexvants)e . c

ER .

- %3.51 The eupleyess balenging te Scheduled Castes . =
. ..and Scheduled Trxibes sheuld bs transferred very - . - -

‘ tagal.y and fer very atIeng Leasens nw.;'mun
. of the enpleyeas halonging te these scamunitios
" en their. imitial appeintment/preastiens/transfess
.+ sheuld as far ae practiesble be cenfined o their
" mative district er adjeining districts er phm S
-7 vinere the Railway Administzatien cen previde the | .

i 7 quagtars subject te thelir eligimility.® -
" Ref3 Rollusy Beard‘s lettsrs - |
1.M8.2(SCT)TOCHI5/3 Gated~19.11.76, T

 2.B(SCT)T4CH15/58 dated ~ 14.1.75.
T 3.78-8(8CT)15/25 dated- 6.7.78 and
i""': 4, 05-E(5CT)T/43 dated~ 24.12.85.
O : :
SR S LALL | e
. ¢ i ‘ "",T
;
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“Brechure en Reservatinn for Scheduled Cagtes

and Scheduled Tribes im Railway Sa:vicea.
, Si‘d.gg!z}.ﬁsl :
- \ ’ -
cHAmn-m

-ﬂ-----app

Liaison Officeu and’ Seaioz Peuunel " 2
Officers(aeaezvations) ~ Duties and fumctiems. . ' -

----------- q--‘-—-—-----q-----------—--—-‘Q-ﬁ ¢

25-1

‘f RS ‘ . .
Lia uOf.ic ‘ ' e

The fellewing. shall functier as the Q:ief. muau

Officers im the Mimistry ef Railuaya and enm thc Indiaa
Ranuaya etc. Lf

(e}

(11)
(1)

. (2)

kY

s
o r ‘e

L

(3).

(4),
(S)e

(6), The
NS (7)07

re

Hlaiatzy of nailwaya ] at.Secxeta:z/Bailuay
L - . loazd. .
z--eL-Eeilvt s .
The Ouef Peuunl Officen “Central Bail.uay:
chbay. ‘o
The thief !bzsonnel 0££1cozt Eastern Railuay:
Calcutta. -
The hief PerTnnel 0£fiqe:t Kertherm qailwayz

‘The Chief Persemnel Officert n.n.naixny/eo'nm-

pur.

The Chiaf Persemnel Officer: ‘N Railway/Gauhatis .

Dlef Pergempel Officer: ::\;ﬂlctl Rauwayz
~ ras.

'me G:ief 4Pe:g¢un91 Qgﬂcezz .C.Railway:&:cun-
SRR R 'dQlib‘d'

"N A

(8)."1‘he \Chief Perponnel Officers S E.Railway: cu. <

(9).

1}

(111) Oshg; Egg'abl,iggg_xentgz "f( V.Q,’ 'ﬁ

SN I‘ll

The Q:ief hrsopnel Pfficer: Westernm Rauway: :
o b LA RO L ’.mﬂy‘ .\.

{

p Qw). me Daputy C.P.o./mitta:anjan Lscometive ﬁbtka, }

. (14), The Railway Liaieem Officer  New Delhi., -  ~

Qx:lttaxanjan. o

(11). Te Daputy c.Pf./Diesel hcomtin Norku

-Varsmagi.

(12). The Deputy CePuOe/ICoF o Pezambuz uNadnl.
(13)s e Deput] D G+ /RDSO s bucknw.

Anthorigx: Railway lcard'c L/No.n(scr)socmws

T 25.2

dated-31st Jamuary/1969),

L8

'lhe ClOg will be auiatcd at the apprepriate level. =
by Asstt./8POg/DFOs whe' will exercise a periedical -
. check of the resters -~ say, ‘once in 6 menths and 3

Repert im the matter sheuld be semt te the Lisisen

" T
. * v. v

Officer em each Railway em & regular imtervels poi-

nting eut the discrepancies if anmy and ‘tha steps
taken to rectify the same.

| (Authcrity:luy.loa:d‘n Ye. s(scr)sacmsm dt=31, 1.69.
t - .

E(SW)?OMS/H dt"l‘c’w’Oo ) |
' S Cent ---:Zl

; .
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25.3 These Officers will speciilly be respesible
‘ for t- ~ ' ‘ ‘

(1) emsurimg due cempliance by the. Suberdinate
appeinting autherities that the erders amd
{mstructiens pertainimg te the reservatienm
of vacamcies im faveur ef the SCs & STs _and
other bemefits admissible te them. :

2545 §2§&3se&:e-:ﬁ-&@le-gstess-s:-gszesel-ﬂezeges"

. The Liaisem Officers sheuld imvariably submit .
their Annual Imspectiem Repert te the Gemeral
Manager peintimg eut defects, if any, and the
remedial steps takem in this cemnectienm se as
te engure that the subject of Cemgtitutienmal
safeguards previded feor the 8Cs and STs rece=
ive attentien at the highest Lov*l et the
Zonsl Railways etc.

25.6 Submissien of the Chief Lisisen Officer's .
Repert te the Rallway Beaxd - . o

submitted by the Chief Lisisem Officer te the.
Gemeral Mamager alse imdicatimg the actiem te-
ker by the Gemeral Mamager em the Repert shall
. be furmighed te the Railway Beard latest By
30th September each year. S ’ -

" P b - () (JY]
.7 -
A .
. . i
1232 '

A doby';f each of‘thSGAniuaffIn-peetidt Repert. . .



